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...APPLICANT(S)

VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS

...RESPONDENT(S)

JOINT COMMITTEE REPORT IN COMPLIANCE WITH ORDER

DATED 29.01.2026 BY THE HON’BLE TRIBUNAL

I, Avinash Singh aged about 55 years, S/o Late Shri Dinesh Bahadur Singh, posted

as District Magistrate, presently at Bareilly, Uttar Pradesh do hereby solemnly affirm

my instructions, and the contents of the same are true to my knowledge and nothing

material has been concealed there from.

b
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deponent as the coordinating agency thereof. The relevant portion of the said order
is reproduced here in below for kind perusal.
“...7. Having regard to the seriousness of the issue involved in the matter,
we also deem it proper to appoint a Joint Committee comprising of a
representative of the Member Secretary- CPCB, Member Secretary UPPCB,
RO-MoEF & CC Lucknow and District Magistrate — Bareilly. The District

Magistrate — Bareilly will act as the coordinating agency in

the Joint Committee. The Committee will visit the site ascertain the

9. List on 27.04.2026...”

JOINT COMMITTEE REPORT

4. That, in compliance with the directions of the Hon’ble Tribunal, the deponent, vide
letter no. 1023/NGT-OA-No.-56/2026 dated 16.02.2026, requested the Member

Secretary, CPCB; the Regional Officer, MoOEF&CC, Lucknow; and the Member

s
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Secretary, U.P. Pollution Control Board, to nominate their respective
/ representatives for carrying out a joint inspection of the unit of Respondent No. 6,
so as to ensure compliance with the directions of the Hon’ble Tribunal in their

true letter and spirit.

A copy of letter dated 16.02.2026 is annexed herewith and marked as

Annexure-I.

5. That, in compliance with the directions of the Hon’ble Tribunal, a copy of the Joint
Committee Report dated 10.04.2026 is being placed on record; and is annexed

herewith and marked as Annexure-I1.

A site inspection of the slaughterhouse unit of Respondent No. 6 was

ed on 12.03.2026 by the Joint Committee comprising the following

e Dr. A. K. Gupta, Scientist 'E', RO, MoEF&CC, Lucknow.
e Shri Kamal Kumar, Scientist ‘E’, CPCB RD, Lucknow.

J Sﬁri Ramjanam Yadav, Additional Sub-Divisional Magistrate, Bareilly

(Representative of the District Magistrate, Bareilly).

e Shri Chandresh Kumar, Regional Officer, UPPCB, Bareilly.

7. That, hence this joint committee report is respectfully submitted for kind

perusal of this Hon'ble Tribunal. é
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8. That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed there from.

e

DEPONENT

VERIFICATION

Verified at B erlly on this 31__[41% {(f; April 2026, that the contents of

the above affidavit from paragraphs 1 to 8 are true and correct to the best of my

knowledge and belief. No part of it is false and nothing material has been

4

DEPONENT

concealed there from.

cortted tatsi_ PN YOG h
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...... “7. Having regard to the seriousness of the issue involved in the matter, we also deem it proper to
appoint a Joint Committee comprising of a representative of the Member Secretary- CPCB, Member
Secretary — UPPCB, RO-MoEF & CC Lucknow and District Magistrate — Bareilly. The District Magistrate
— Bareilly will act as the coordinating agency in the Joint Committee. The Committee will visit the site
ascertain the truthfulness of the allegations made by the applicant, the position of compliance of consent

conditions by Respondent No. 6 and status of violation of Environmental norms and will submit its status
report along with the recommendation.

8. Let this exercise be completed within a period of six weeks and status report be filed before the Tribunal
immediately thereafter. ...”

9. List on 27.04.2026.
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ANNEXURE-I1 O 4

JOINT COMMITTEE INSPECTION REPORT
In the matter of O. A. No. 56/2026

Shailesh Singh V/s Central Pollution Control Board & Ors.

1. Background:

Hon’ble NGT Principal Bench, Delhi vide its order dated 29.01.2026 in the matter of Shailesh
Singh V/s Central Pollution Control Board & Ors. (O. A. No. 56/2026) directed for joint
inspection of M/s Marya Frozen Agro Food Products Pvt. Ltd. (Slaughter houses, meat
processing unit) by the designated Joint Committee comprising representative of MoEF&CC,
CPCB and SPCB and District Magistrate. Related portion of the order passed by Hon’ble NGT

is as given below:

“7. Having regard to the seriousness of the issue involved in the matter, we also deem it proper
to appoint a Joint Committee comprising of a representative of the Member Secretary- CPCB,
Member Secretary — UPPCB, RO-MoEF & CC Lucknow and District Magistrate — Bareilly.
The District Magistrate — Bareilly will act as the coordinating agency in the Joint Committee.
The Committee will visit the site ascertain the truthfulness of the allegations made by the
applicant, the position of compliance of consent conditions by Respondent No. 6 and status of
violation of Environmental norms and will submit its status report along with the
recommendation. 8. Let this exercise be completed within a period of six weeks and status

report be filed before the Tribunal immediately thereafter. List on 27.04.2026.”

The Joint Committee comprising following nominated officials of RO MoEF&CC, CPCB,
District Magistrate and UPPCB.

a) Dr. A. K. Gupta, Scientist ‘E’, RO, MoEF&CC, Lucknow.

b) Shri Kamal Kumar, Scientist-E, CPCB RD, Lucknow.

¢) Shri Ramjanam Yadav, Additional Sub- Divisional Magistrate, Bareilly.
d) Shri Chandresh Kumar, Regional Officer, UPPCB, Bareilly.

Copy of the Hon’ble NGT order is attached as Annexure-1.
2. Action Taken by the Joint Committee:
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Accordingly, inspection of M/s Nagar Nigam Slaughter House, Bareilly operated by M/s Marya
Frozen Agro Food Products Pvt. Ltd., was carried out on dated 12.03.2026 by Joint Committee

in the presence of unit representative. The Joint Committee field observations are as below: -

1. Name of the Industry M/s Nagar Nigam Slaughter House, Bareilly
operated by M/s Marya Frozen Agro Food
Products Pvt. Ltd.

2. Products Frozen buffalo meat- 160 MTD

Goat/ Sheep meat- 5.5 MTD

3. By-products Poultry Feed-27 TPD
Tallow-16 TPD

4. Production Capacity Installed | Frozen buffalo meat- 160 MTD
(As per consent) Goat/ Sheep meat- 5.5 MTD

5. Raw  material &  their | 300 Buffalo Per day
consumption (on full | 550 goat/sheep per day
production)

Information pertaining to Water Pollution
6. Water source & Consumption | 175.2 KL/day

(As per logbook avg. for
month of Jan 2026) (KL/Day)
7. Waste  water  generation | 150.51 KL/day
(KL/Day) As per logbook
avg. for month of Jan 2026)

8. Waste  water  Treatment | 138.35 KL/day
(KL/Day) As per logbook
Avg. for month of Jan 2026)

9. Mode of Effluent Disposal Land for Irrigation as per irrigation plan
10. Consent Status (Water) Valid up to 31.12.2026 (Attached as Annexure 2)
11. Treated effluent storage | 15 days with capacity 7500 KL

facility
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Information pertaining to Air Pollution

12. Source of Pollution 1. Installed 02 Nos. Boiler with capacity of 6 TPH
and 2 TPH respectively with sufficient stack
height as per consent

2. Installed 3 Nos DG sets (1010 KVA each) as

per consent

13. Details of fuel and its | Wood/dung briquette for Boilers and HSD for DG
consumption Set

14. Details of Air Pollution | Dust Collector with adequate stack height as per
Control System consent

15. Consent of status (Air) Valid up to 31.12.2026 (Attached as Annexure 3)

Information pertaining to Hazardous Waste/ Solid waste

16. Quantity of waste generated | 1.2 KL per Annum

17. Type of waste Waste Oil/Used Oil

18. Facility for | M/s Nandani Refinery Limited, Bareilly

storage/disposal/treatment (Authorized Recycler) (Attached as Annexure 4)

19. Consent of status (HW) Valid up to 01.06.2027 (Attached as Annexure 5)

The unit has infrastructure for Slaughtering of Buffalo with consented capacity of
slaughtering 300 Buffalo per day and 550 sheep/goat per day. Additionally, while in
operation the unit also produce 16 TPD Tallow, and 27 MT/Day Poultry feed as by-product
from Rendering plant. During inspection, the unit was in operation.

As per the information provided by the units, the veterinary doctor’s report in post mortem
7037 nos. buffalo were passed for carcass and anti-mortem inspection 7048 nos. buffalo
were passed for during Feb-2026. (Attached as Annexure 6)

The unit has valid registration cum membership certificate from Agricultural and Processed
Food Products Exports Development Authority (Ministry of Commerce, Govt. of India),
which was valid up to 02.06.2026. (Attached as Annexure 7)

The unit meets its fresh water requirement through 02 tube well. Electromagnetic flow meter
is installed on both tube wells. NOC for ground water extraction valid up to 09.08.2027.
(Attached as Annexure 8)
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v. The unit has installed Effluent Treatment Plant (ETP) with capacity 500 KLD, which
comprises of following units:

Bar screen

o ®

Fat Removal/Oil & Grease Removal unit

Solid Separator

/e e

Equalization Tank
UASB
Flash Mixing Tank

Flocculation tank

S R

Primary Clarifier
Aeration Tank-1

—

Secondary Clarifier
k. Aeration Tank-2

—

1. Secondary Clarifier-2

m. Multi Grade Filter

n. Activated Carbon Filter

0. Treated Water Storage Tank (for 15 days)

ETP flow chart attached as Annexure 9

vi. During inspection, ETP was operational. Samples were collected from inlet and outlet of
Effluent Treatment Plant & Water Storage Tank and analysed in UPPCB HO Laboratory.

Analysis results are presented below:

Sampling locations Parameter
pH* | TSS | TDS | BOD | COD | O&G
Inlet of ETP 6.8 | 816.0 | 4678.0 | 1518.0 | 4400.0 | 24.0
Outlet of ETP 7.75 | 37.0 | 1495.0 | 15.0 86.0 4.8
Treated Water Storage | 7.62 | 42.0 | 1402.0 | 16.5 92.0 _
Tank
Standard as  per | 6.5-85| S0 -- 30 250 10
G.S.R. 1016 (E), dated
28.10.2016

*All values are in mg/l, except pH
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Vii.

viil.

1X.

xi.

Xii.

Xiil.

Xiv.

XV.

XVi.

It is evident from the results that treated effluent from ETP outlet and effluent stored in
Treated Water Storage Tank is meeting with the stipulated norms (for effluent discharge),
the copy of test reports is attached as Annexure 10.

The unit has installed Sewage Treatment Plant (STP) with capacity 25 KLD on MBBR based
technology, which was found operational. Sample from final outlet could not be collected
as there was no discharge at the time of inspection. As per information provided by UPPCB,
sample of STP outlet was collected during last visit of the District Level Committee report
on dated 24.02.2026, which is found within prescribed limit, copy of same is Attached as
Annexure 11.

As per report dated 30.03.2026 provided by Chief Veterinary Officer, Bareilly, slaughtering
of animals is being done by unit within permissible capacity.

The unit has total area approx. 2342.71 sqm for lairage, which is adequate for current
production capacity.

The unit has provided 15 days treated water collection tank with storage capacity of 7500
KL. As informed, treated effluent is reused in floor washing, animal bathing and horticulture
purpose.

The unit has facility for reuse of treated effluent in Horticulture within the premisses as per
irrigation plan submitted by unit. During inspection, no effluent was found discharged
outside the premisses by the unit.

The unit has irrigation management plan 2024 prepared by Chandra Shekhar Azad
University of Agriculture and Technology, Kanpur. The unit has further requested to revise
irrigation management plan to Chandra Shekhar Azad University of Agriculture and
Technology, Kanpur, which is acknowledged by university vide e-mail dated 09.03.2026 as
informed by the unit. (Attached as Annexure 12)

The unit has installed OCEMS at the outlet of ETP for monitoring of Flow, pH, TSS, BOD
and COD. As informed, OCEMS is connected with CPCB/UPPCB server. The unit has also
installed web camera at the outlet of ETP, which is connected with UPPCB server and found
operational.

The unit has installed Rendering plant with capacity Poultry Feed 27 TPD and Tallow 16
TPD. During the inspection, rendering plant was operational with valid consent to operate
obtained from UPPCB which is valid up to 31.12.2026. (Attached as Annexure 13)

The unit has provided bio-filter for odour control, which is generated from rendering plant.
It is informed that buffalo dung is stored outside unit’s premises and dung press machine is

installed for reuse in boilers as fuel.
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XVil.

XVIil.

XiX.

XX.

XX1.

XXil.

The unit has two boilers with capacity 06 TPH and 02 TPH in rendering plant using wood/
dung briquet as fuel. The boilers are equipped with dust collector as air pollution control
device (APCD). The unit has installed OCEMS at the boiler’s stack for PM (Particulate
Matter) parameter, which is connected with CPCB/UPPCB server and found operational.
The copy of OCMES data and report of stack monitoring done by UPPCB is attached as
Annexure 14.

The unit has 03 DG sets with capacity 3X1010 KVA. All DG sets are equipped with acoustic
enclosure with proper stack height from roof as per consent.

Joint Committee referred to the photographs attached with OA and observed that photograph
attached by applicant on page no. 49 belongs to local drain carrying domestic effluent from
nearby habitants Nagar Panchayat-Thiriya Nizavat khan, Bareilly, which ultimately meets
with Nakatiya river, no pool of blood was found at said location. Photographs of drain
meeting point is attached by applicant on page no. 43 and 44. Photographs of same is
annexed by Joint Committee as Annexure 16.

Joint Committee also referred page no. 68 of OA, in which applicant has attached copy of
show cause notice issued by UPPCB vide letter dated 01.09.2025. As per information
provided by UPPCB. In compliance of same, unit has submitted compliance report dated
12.09.2025 regarding shortcomings mentioned in show cause dated 01.09.2025, which was
duly verified by UPPCB on dated 27.10.2025 and in view of same, recommendation to
revoke show cause notice has been sent by RO, UPPCB vide letter dated 03.11.2025, which
is under consideration at HO, UPPCB, Lucknow. Copy of letter dated 03.11.2025 is attached
as Annexure-15

Unit is found complying with ZLD condition and no effluent was found to be discharged
outside premises or in nearby drain.

Unit has irrigation management plan for utilization of treated effluent in Karnal technology.

Treated effluent is discharging for horticulture in Karnal technology.

3. Recommendation

a. Unit shall continue comply with ZLD (Zero Liquid Discharge) condition stipulated in
CTO issued by UPPCB.

b. Unit shall ensure good housekeeping in lairage area and rendering area.

c. Unit shall submit latest Irrigation Management Plan approved by Chandra Shekhar
Azad University of Agriculture and Technology, Kanpur to UPPCB.
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d. [Itis proposed that the local administration may construct a concrete approach road with
an integrated drainage system, funded through CSR to eliminate any discharge.
e. The unit shall install an ammonia sensor near the storage tank as a preventive measure.

f. The unit shall upgrade the oil and grease trap installed in the existing Effluent Treatment
Plant (ETP).

----------------------------------------------------------------------------------------------------------

| g %
R~

(Dr. A. K. Gupta) (Kamal Kumar) (Ranjanam Yadav)  (Chandresh Kumar)

Scientist ‘E’, RO Scientist-E, Additional Sub- Regional Officer,
MoEF&CC, CPCR, RD- Divisional UPPCR, Bareilly.
Lucknow. Lucknow. Magistrate, Bareilly
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Annexure -1

Item No. 05 Court No. 1

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 56/2026

Shailesh Singh Applicant
Vs.
Central Pollution Control Board & Ors. Respondents

Date of hearing: 29.01.2026

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant : Mr. Shailesh Singh, Applicant in Person (Through VC)
ORDER
1. In this original application, the applicant has alleged violation of

environmental norms by Respondent No. 6 - M/S Marya Frozen Agro
Food Products Pvt. Ltd. The applicant has alleged that Respondent No. 6
is involved in wunlawful operation of the slaughtering beyond the
permissible limit. Further allegation of the applicant is that Respondent
No 6 is discharging untreated effluents outside the industrial premises
and is not complying with the ZLD condition. In support of the plea that
the unit is required to comply with ZLD condition, applicant has relied
upon the order of the Tribunal dated 26.09.2019, passed in Execution No.
58/2018 in Original Application No. 348/2017 in Shailesh Singh Vs. M/s

Al-Dua Food Processing Pvt. Ltd. & Ors filed as annexure A2 page 29.

2. The Applicant has also referred to the photograph on page 49 and
has submitted that the pool of blood has been created from discharge of
untreated waste by the Respondent No. 6. He has also submitted that
UPPCB had carried out the inspection on 24.06.2025 and various

violation were noticed during the said inspection therefore the show cause



notice dated 01.09.2025 page 68 was issued to the Respondent No. 6 but

thereafter no effective action has been taken.

3. The applicant has also alleged that Respondent No. 6 is violating

the consent conditions.

4. The O.A. raises a substantial issue relating to compliance of

environmental norms.

S. Issue notice to the respondents for filing their response/reply by
way of affidavit before the Tribunal at least one week before the next date
of hearing through e-filing. If any respondent directly files the reply
without routing it through his advocate, then the said respondent will

remain virtually present to assist the Tribunal.

6. Applicant is directed to serve the respondents and file affidavit of

service at least one week before the next date of hearing

7. Having regard to the seriousness of the issue involved in the
matter, we also deem it proper to appoint a Joint Committee comprising
of a representative of the Member Secretary- CPCB, Member Secretary —
UPPCB, RO-MoEF & CC Lucknow and District Magistrate — Bareilly. The
District Magistrate — Bareilly will act as the coordinating agency in the
Joint Committee. The Committee will visit the site ascertain the
truthfulness of the allegations made by the applicant, the position of
compliance of consent conditions by Respondent No. 6 and status of
violation of Environmental norms and will submit its status report along

with the recommendation.

8. Let this exercise be completed within a period of six weeks and

status report be filed before the Tribunal immediately thereafter.
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9. List on 27.04.2026.

January 29, 2026
O.A. No. 56/2026
HB

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM



Annexure No.24

UPPCB

M"‘"-""i UTTAR PRADESH POLLUTION CONTROL BOARD
év%}m Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone: 0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Category : RED Application Id : 13466199

Ref No. - Dated : 10/12/2024
137014/UPPCB/Bar eilly(UPPCBRO)/CT O/water/
BAREILLY/2021

To,

Shri MUNICIPAL COMMISSIONER

M/s Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd)

Village-Mohanpur Thiria, Tehsil- Barellly, Distt.- Bareilly 243123

BAREILLY

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. Nagar Nigam Slaughter House Bareilly
(Slaughter House) (Operated by M/s Marya Frozen Agro Food Products Pvt Ltd)

Reference Application No : 13466199 Dated :10/12/2024

1 For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Nagar Nigam Slaughter
House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food Products Pvt Ltd) is
hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and specia conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2026 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
RAM Digitally signed by
RAM GOPAL
Date: 2024.12.10
GOPAL 1::2e6:57 +05'30'
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : Asabove
(condition of consent):

Copyto:  Regiona Officer Bareilly to ensure the compliance of the conditions imposed in the consent
Order RAM Digitally signed by
. RAM GOPAL
GOPAL 157 iess0
Chief Environment Officer
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexureto Consent issued to M/s.Nagar Nigam Slaughter House Bareilly (Slaughter House)
(Operated by M/sMarya Frozen Agro Food Products Pvt Ltd) vide

Consent Order No. 13466199/ Water

Dated : 10/12/2024
CONDITIONS OF CONSENT

This consent is valid for the approved maximum slaughtering capacity Slaughtering Capacity of 300
Buffalo per day per day.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES’ issued by Central pollution Control Board in October
2017.

The slaughter house will follow the various provisions of rules and regulations as mentioned in the
Compendium of Indian Standards on Slaughter House".

The dlaughtering of the cow & its progeny is not permitted under any circumstances.

The industry should strictly follow the various Acts & guidelines mentioned in the compendium
compiled in compliance of the Hon' ble Supreme Court order dated 17-02-2017 in the matter of
W.P.(Civil) No. 330/2001, Common Cause V/s Govt. of India, W.P. No. 44/2004, contempt petition
124/2015 annexed with W.P. (Civil) No. 309/2003 Laxmi Narayan Modi V/s Govt. of Indiaand ors.

The industry should provide the linkage of the CCTV cameras installed at the entry points, lairage
and meat processing unit to the DM office and on the public portal. It will be the responsibility of the
industry to comply with the various conditions of the permission taken from local administration or
any other government department.

The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details

S.No

Kind of Effulant

Maximum daily
discharge,K L /day

Treatment facility and
dischar ge point

1

Domestic

4 KLD

Septic Tank

2

Industrial

303 KLD (use in

ETP

9(a)

irrigation on land, no

effluent is allowed to

discharge outside the
premises)

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain.

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Par ameter Standard
1 Total Suspended Solids 100mgq/I
2 BOD 30mg/l
3 COoD 250mg/l
4 Oil & Grease 10mg/l
5 Quantity of Discharge 4 KLD

RAM
GOPAL

Digitally signed by RAM GOPAL
Date: 2024.12.10 14:27:29 +05'30'
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9(b) Theindustrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Par ameter Standard
1 Total Suspended Solids 50 mg/l
2 COoD 250mg/l
3 BOD 100mg/I (for discharge in on
land for irrigation ), 30mg/I
(for discharge in surface
water body)
4 Oil & Grease 10mg/l
5 Quantity of Discharge 303 KLD(Use in irrigation on
land , no effluent is allowed to
discharge outside the
premises.)

10.  Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

11. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

12.  Theindustry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

13. Theindustry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

14. Theindustry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

15.  Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

16. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

17. Flow meter to beinstalled in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

18.  If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

19. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

20.  The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
Digitally signed by RAM

RAM GOPAL 525041210

14:27:41 +05'30'



117

1. Thisconsent isvalid for slaughtering capacity of 300 Buffalo per day and frozen buffalo meat 46.1
MTD and 550 sheep/ goat per day and Goat / sheep meat 5.5 MTD.

2. Effluent generation 303 KL D, shall be treated as per the norms stipulated in Environment
(Protection) Rules 1986 and used for irrigation on land and partial quantity to be reused in the
process operations.

3. No dischargeis allowed in any drain/ stream/well or any other water body.

4. Unit shall identify recipient draing/ rivulets and their u/s & d/slocation in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act,1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.

5. Unit must strictly maintain zero liquid discharge of effluent outside premises into drain/river/water
body.

6. Unit shall operate and maintain the installed on line effluent monitoring system and shall ensure on
line connectivity with server of CPCB and UPPCB.

7. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppch.com.

8. 8.Process effluent / any waste water shall not be alowed to mix with storm water. Storm water
drain shall be passed through guard pond.

9. The overall noise levelsin and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

10. Unit shall comply with the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016.

11. Unit shall ensure that there is no Environmental Pollution problem due to the operation of unit.
12. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehtav/s Union of India
and orders of Hon'ble Courts and Hon'ble NGT.

13. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppch.com.

14. Unit shall comply with the document prepared by Central Pollution Control Board titled "Revised
Comprehensive Industry Document on Slaughter House" for adoption of best available pollution
control technologies, water consumption, effluent generation etc. and submit the compliance report
to UPPCB.

15. Unit shall submit treated effluent quality monitoring report, ground water quality monitoring of
Industrial premises and area of irrigation done by MoEF & CC approved laboratory within 3 months.
16. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

RAM Digitally signed by
_ o _ RAM GOPAL
I ssued with the permission of competent authority . GOPAL Date: 2024.12.10
14:27:54 +05'30'

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer
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119 _ Annexure No.3

UPPCB

Ww“" UTTAR PRADESH POLLUTION CONTROL BOARD
“’»@!m Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone: 0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Category : RED Application Id : 13465843

Ref No. - Dated : 10/12/2024
137010/UPPCB/Bar eilly(UPPCBRO)/CTO/air/BAREILLY/2021

To,

Shri MUNICIPAL COMMISSIONER

M/s Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd)

Village-Mohanpur Thiria, Tehsil- Barellly, Distt.- Bareilly 243123

BAREILLY

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)

to M/s. Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd)

Reference Application No. 13465843 Dated : 10/12/2024

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro
Food Products Pvt Ltd). under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2022 to 31/12/2026 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .
RAM Digitally signed by
RAM GOPAL
GOPAL  pistiyy
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : Asabove
(condition of consent):

Copyto: Regiona Officer Bareilly to ensure the compliance of the conditions imposed in the consent

Digitally signed by
order. RAM RAM GOPAL

GOPAL il
Chief Environment Officer
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U.P. Pollution Control Board

Dated : 10/12/2024
CONDITIONS OF CONSENT

This consent is valid for the approved maximum slaughtering capacity Slaughtering Capacity of 300
Buffalo per day Buffalos per day.
This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES’ issued by Central pollution Control Board in October
2017.

The slaughtering of the cow & its progeny is not permitted under any circumstances.

The slaughter house will follow the various provisions of rules and regulations as mentioned in the
“Compendium of Indian Standards on Slaughter House”.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Sour ce Details
S.No Air Polution | Typeof Fuel Stack No. Parameters Height
Source
1 DG Set of Diesel 02 Particulate |Canopy at the
1010 KVA, Matter DG sets of
1010 KVA 1010 KVA,
and 1010 1010 KVA
KVA and 1010
KVA and
stack height
of 8 meter, 8
meter and 8
meter from
the roof of
nearest
building
2 Boiler of 0.5 | Scrap Wood 01 Particulate | Stack Height
TPH Matter 40 ft. from
ground level.
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Par ameter Standard
1 01 Particulate Matter 150mg/NN3
2 02 Particulate Matter As per E(P)Rules
1986

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .



12]

13.

14.
15.
16.
17.

18.

19.
20.

21.

The industry shall abide by orders / directions issued by Hon'ble Supreme court Hon' ble High
Court, Hon’ ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as afuel in the factory is restricted in compliance of the Hon'ble
Supreme court order .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will filethe renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1. Thisconsent isvalid for slaughtering capacity of 300 Buffalo per day and frozen buffalo meat 46.1
MTD and 550 sheep/ goat per day and Goat / sheep meat 5.5 MTD.

2. Unit shall regularly operate and maintain Air pollution control system and ensure that stack
emissions and ambient air quality is within the prescribed norms.

3. Unit shall ensure that ambient air quality of nearby areasis not adversely affected due to operation
and emissions of the unit.

4. Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehtav/s Union of India
and orders of Hon'ble Courts and Hon'ble NGT.

5. The overall noise levelsin and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

6. Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.

7. Unit shall submit the ambient air quality report and stack report of the air pollution sources from
laboratory authorized from MOEF & CC, Govt. of Indiaon quarterly basis.

8. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppch.com.

9. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water . Direct exposure of workersto fly ash & dust shall be avoided.

10. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/

UPPCB and further on Revoking of Closure order, the Consent order shall become val iDqg.ita”y cigned by

RAM GOPAL p1e 50541210

14:43:40 +05'30'
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I ssued with the per mission of competent authority .
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For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer

Environment

TASGAT — F9HAT § o qtaer £ Te=gar 3 9T TR TS g w

T o -UFT START SATReF 3TN S| 7, TAT, F90, 1, SATASH AR FT TR T 2l T
T AR (AFed] SH FETS/TH F a9 a9 AT F=ad] il ITaHTwar &F 77 |

U YA TATIREH IUTR & TINT &l Uhd U TATRZd &¥T & Go1d FIS F I ] STINT FeeA {1
T 375 faferas 29 1 (TTfees) F9¢ FT Icdoid a=74T AT THar @

TAT FEPATIT (AT AT FT AT AT a9 2030 TF T 14 0 F208 797 Hif
AT a9 309 FT AT ¢ | A5 (AT A & qF A, T R #T gerge av et L2

AN sorfaee [ ToFei v 373 Al FAL § Fhd | o | TH% ST (HedTeor 2 q 3° TIeEd € —
IFe TETEHAT il & | ITFRd S-Tars i@ g § aquanft sofdes [ saaeie 30s & o 71 7
0.75 faferaa e 9= S-%=¢ 1 Q=1 6ar ST g6ar g vd = & fSuw ggiacefiy e 1
TAT AT AFAT 2

TATET AT TAA - A= 6 FIT ATTHT a0 § TR T AFTeTFAT © - qg |1 FIT AT &7 F ?
el o & T 93 F9+T 98 #7, wwm‘ﬂﬁ'@mmw%wﬁﬂmaﬂ F HTAT T SI9T
AT TRagT 77 F=e 7

WY T U7 FH H FH STH AN HT Teasid F2 A7 ZAF AT 707 FL

SO O =T ATHAY ATTE TAF WA AuAT ey i = 9t geenat i v  auvs &
T T T TEATS ST HFAT © | TR ATTART ST fETE AR A F O (T FEe) 739 7 15
ST 2 TSI 1 7€ g § T=TIT ST T6aT §

SATH T4 - ST 77 AL ATAT T ITANT & T il 797 F7 30 - 40% TF FH 47 ST F647 5l UF
SN | A I 9 Al & ag v« 717 7 9 feforgw et ot s=man st aaqr @

ot ATE2/vad i THIT O¥ FTE/FFeT & 2o da wed a1 ¥ 22 5 faferas kwh % a1 &t a9 21
Tl g

QITGIE dod & FT9 9% CFL &7 3T f&srelt 1 @0d H 974 47 &7 € | ST § 7 24 97
FasTelt ITFoTt 7 F7 7 | T2 122 fAEd STHIOn & ITANT T AT HEar &

AT G STt sftae &eft it srerfAeamsit &1 SfRra sik watacr sae qiator g s gatawr &

gfe ST S § |



_ 23 CIN: U46305UP2023PLC181873IN Annexure-4  GsTiN: 09AAKCK2320A1Z1
(‘? ) K. NANDINI REFINERY LIMITED
_ \_v/ 433, Paiga Nagari (Nagariya Bhagat)

Tehsil-Meerganj, Distt- Bareilly (243504)

AGREEMENT
This Agreement made on this 19t Day of July 2025 at Bareilly — Uttar Pradesh.
BETWEEN

M/s K. NANDINI REFINERY LTD., a company registered under the Company Act 1956, tha made on 2013, having
registered office at Plot No. 433, Pega Nagri, Urg Nagaria Bhagat, Tehsil. - Meerganj, Mini Bypass Road, Bareilly U.P.-
243003.

And with engineered common facility at Plot No. 433, Pega Nagri, Urg Nagaria Bhagat, The. - Meerganj, Mini Bypass
Road, Bareilly U.P.-243003,, duly authorized by the Uttar Pradesh Pollution Control Board and having another
authorization from Uttarakhand Pollution Control Board.

Uttar Pradesh Control Board provided treat & store and dispose of hazardous waste Used Qil & Waste Oil and Empty
Hazardous Barrels at site 6/1, Hetamdandi, Amaria, Pilibhit, Uttar Pradesh 262121, Uttarakhand Environment &
Pollution Control Board provided collection and transportation authorization under the Environment Protection Act, 1986
(For short the ‘Act’) and the hazardous and other waste (Management, Handling & Trans Boundary Movement) rules
2016, as amended from time to time, represented by it Director/Partner, as the case may be hereinafter called as
“EIRST PART” which expression shall, unless repugnant to the context or meaning thereof, be deemed to mean and
includes its successors, nominees and assigns of the Second Part.

AND

M/s MARYA FROZEN AGRO FOOD PRODUCTS PVT LTD having its office & manufacturing viLLace MoHANPUR NEAR
RTO OFFICE LUCKNOW,ROAD BAREILLY UP 243123 hereinafter called as “SECOND PART” which expression shall, unless
repugnant to the context or meaning thereof, be deemed to mean and includes its successors, nominees and assigns of
the First Part.

Whereas the Second part is engaged in manufacturing industry and that process/activities different types of wastes
including hazardous waste are generated as per annexure to this agreement.

And whereas the second part desires that the hazardous waste, being generated at its production unit mentioned
above, to be lifted, transported, treated, stored and disposed of by utilizing the services of First Part, as per the pollution
control board authorization (list of hazardous wastes and their tentative quantity which would be generated at the
Second Part's plant located as above mentioned is enclosed herewith marked in annexure).

And whereas the First Part has represented and assured the Second Part that its facilities in Kanpur/Pilibhit are duly
authorized by the concemned state pollution control boards and further capable of handling the hazardous waste
generated at the second part's premises.

And whereas the Second part has agreed to avail the services of First part for treating the hazardous wastes of its
ioned named facilities.

o, those present witnessed and it is hereby declared and agreed by and between the parties as
Marya Frozen AQrO Food Producls L

—
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1. The scope of the services fo be provided by the First Part is limited to lift, transport, treat, store and dispose of
hazardous waste of Second Part as the guidelines prescribed by Pollution control board or Second Part can also send
HW to First part's plant directly at its own cost.

follows:

2. First Part on receipt of written information from Second Part will plan and schedule lifting logistics of the hazardous
waste from the premises of Second Part within 7 (Seven) working days of receipt of such information. Second Part shall
ensure that hazardous waste must be packed in proper & leak proof bags or polythene bags or containers for safe
transportation.

3. First Part shall at all times comply with all the provisions of hazardous waste (Management Handling & Tranboundary
Movement) rules 2016, as amended from time to time framed by MoEF/CPCB.

4. First Part shall indemnify and keep indemnified Second Part from all losses, damages and third party claims after
taking out HW from the premises of the Second Part in case of non-compliance of statutory norms on the part of First
Part.

5. Second part shall keep ready the hazardous waste as per the mandate given to First part for collection, as it is a
common facility catering to diverse wastes.

First Part shall follow Ministry of Environment & Forest, Central Pollution Control Board and State Pollution Control
Board guidelines, future amendments and latest disposal technologies.

6. Second Part shall ensure that the above hazardous waste must be packed in proper containers/bags so as to prevent
any damage/spillage of the material during fransit to First Part's factory. Containers/bags arranged by the Second Part
shall be of Metallic/PVC/Leak proof bags and kept at the storage place under cover. Containers/bags weight will also
be added in the weight of the material and these are not on returnable basis.

7. First Part will provide labor and special material handling equipments free of cost to lift and load the containers at the
Second Part's premises, in the vehicles for the transportation.

8. Second Part has mandatory obligations to provide the entire process detail which leads to generation of hazardous
waste and its fentative quantity per month or year to First part for the purpose of determining the waste characteristics
and to decide parameters for comprehensive analysis and process for disposal. However it is specifically agreed
between the parties that the process details provided by Second Part shall be kept confidential and the First part shall
not disclose it to any third party without the First part's prior written consent. This clause shall survive termination for a
period of two years after the determination of this agreement for any reason whatsoever.

9. If Second Part provides any false information/declarations or withholds information in relation to the provisions of
hazardous waste rules and / or E-waste rules any time during the term of this agreement, all charges of hazardous
waste during transportation, handling, treatment and disposal including post disposal period shall remain vested at the
responsibility of Second Part.

10. Second Part shall make the payment for waste management service to First Part and vice-versa as per the user
charges and other terms and conditions as per the payment terms outlined in annexure.

11. Second part is responsible to segregate/store/accumulateffill/load the hazardous waste in the container provided by
the Second part in a neat and proper manner and so also. The container area should be accessible to First Part’s
vehicle, to cqme and lift the waste. The transporter / First part reserves the right to reject lifting of hazardous waste
spilled over the ground and container whose exteriors are spoiled by hazardous waste spillage due to leakage.

1? Nandipi Refinery Limited I
| l Marya Frozen Agro Food Producls P

t Adtiorised Signatoryj
: e
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12. If First Part's vehicle is sent back without giving the hazardous waste even after being requisitioned by Second Part
the second part will have to pay actual transport charges payable to First Part for a minimum load of 5-9 MT.

13. Second part at all times comply with all the provisions of the acts and rules from time to time in force and the
guidelines issued from time to time regarding handling of waste involving the collection, storage, transportation and
delivery thereof and shall without prejudice to the generality of the foregoing, also comply with all environmental
protection laws, safety laws and regulation from time to time in force and the rules, regulations and notifications made or
issued there under from time to time. In the event of the Second Part committing any breach of the terms of this clause
of agreement, Second part shall indemnify and keep indemnified First Part from and against all claims, payments, costs
and actions of whatsoever nature brought against or sustained or incurred by First Part arising from or as a result of
such breach committed by Second Part in that behalf subject to the same being proved.

14. Each Part shall indemnify and keep indemnified the other part at all times from and against all actions, suits,
proceedings, claims, third party claims, costs, payments and expenses of whatsoever nature made or suffered or
incurred by other part whether by reason of or by virtue of non-performance or non-observance or noncompliance by
gither part of any terms and conditions of this agreement or of the act, the rules and the guidelines.

IT IS HEREBY FURTHER AGREED BY AND BETWEEN THE PARTIES AS UNDER
15. This Agreement is valid from the date of signing of this agreement and up o One Year.

16. If all the terms and conditions as per the clauses of this agreement are adhered to by second part, it will be First
Part's responsibility to lift, transport, treat and dispose of the hazardous wastes generated by second part in accordance
with prevailing Govt. rules and second part shall not have any liability whatsoever in this regard.

17. Second Part shall exclusively use First part's services during the period of this contract to dispose all generated
hazardous waste at agreed prices, while the agreement is in force. First Part must legally and safely, treat, dispose
hazardous waste of second part during the agreed period as per the rate agreed while this contract is in force and
payments made as per agreement terms.

18. The main mode of final disposal of HW shall be incineration / land filling and ash would be cemented and land filled.
The mode of disposal is dependent on the hazardous wastes characteristics and second part shall not have any liability
whatsoever in this regard.

19. The user charges are subject to annual revision on the basis of Gowt. of India wholesale Price Index (WPI),
Commodities Index — All India and once a quarter in the event of escalation of fuel costs and on major price escalations,
escalation of fuel cost viz. power tariff, change in disposal technologies/method, wages hike etc. to name a few, for the
purpose of escalation in fuel cost 30% of freight rate will be considered as fuel element of the cost.

20. First Part reserves the right to cancel this agreement if Second Part fails/refuses to pay the bills/dues as per the
payment terms applicable to the second part as mentioned in annexure.

A notice period of maximum 15 days will be allowed from the date of submission of invoice. If Second part fails to pay in
settlement of the invoice, Second part shall be liable to pay interest @ 20% per annum.

21. Hazardous wastes that require other alternate destruction technologies shall be handled at first part’s facility.
However the prices for such treatment technologies shall be determined on a case to case basis on their characteristics.

22. This ag@ament shall be deemed to represent the entire agreement between the parties hereto regarding the subject
K Nandipi

efinery Limited

Marya Frozen Agro Food Products Pyj/£1d

rised Signatory

I e -
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matter hereof and shall supersede, cancel and replace any and all prior agreements or arrangements, if any, in
behalf, signed/entered into by and between the parties hereto.

23. This agreement is on principal to principal basis and nothing contained herein shall be deemed to constitute a
partnership, joint venture or agency by and between the parties hereto.

24, This agreement may be modified or amended only by writing, duly executed by or on behalf of the parties hereto.

25. Any terms and conditions of this agreement may be waived at any time by the party that is entitled to the benefit
thereof. Such waiver must be in writing and must be executed by an authorized officer of such party. A waiver on one
occasion will not be deemed to be a waiver of the same kind on another occasion or for any other breach or non-
fulfillment on a future occasion.

26. If any provision of this agreement is held to be illegal, invalid or unenforceable under any present or future law, such
provision shall be deemed terminable and the remaining parts and provisions of this agreement shall remain in full force
and effect.

27. Either part shall have the right to terminate this agreement upon giving 30 days written notice to the other part with a
reasonable cause.

28. It is clearly and expressly understood by and between the parties that the activity of lifting, transportation, treatment,
storage and disposal of hazardous wastes is an independent contract and it does not come within the purview of the
Second Part's manufacturing and selling activities.

It is also clearly understood and confirmed by and between the parties that this agreement is for performance of work
and not for supply of labour.

29. Nothing contained in these terms and conditions shall be construed as creating any relationship either direct or
indirect of employer and employee between the Second part and the persons engaged by First Part. The second part
shall have no liability towards such persons and such persons will not have any claim whatsoever against the Second
part for salary, wages, provident fund, gratuity, retrenchment compensation or any other compensation for accident or
death or any other claim whatsoever,

30. Any dispute arising out of any clause or clauses of this agreement and the contents of the annexure hereto
between Second Part and First Part shall be referred to an Arbitrator of repute by second part. The arbitration shall be
conducted in accordance with the provisions of the arbitration and conciliation act, 1996 with amendment thereof. The
arbitration proceedings shall be conducted in English and shall take place at Uttar Pradesh, India. The arbitral award,
including interim awards, if any, shall be final and binding upon both parties.

THIS AGREEMENT IS SIGNED ON THIS 19™ DAY OF JULY 2025 AT BAREILLY UTTAR PRADESH.

K. NANDINI REFINERY LTD. MARYA FROZEN AGRO FOOD PRODUCTS PVT LTD
By its authﬁized signatory By its authorized signatory
f K Nandsy ‘f ery Limited i (Second Part)
: ANNEXURE
Lo OUREI0SS Bianalon Matya Frozen Agro Food Producis P

Director
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This annexure is in conjunction with agreement signed between FIRST PART and SECOND PART on Date 19 of

July, 2025.
Category - Recycling / Re-refining

Second Part will have to pay the following charges for the waste material collection & Disposal to First Part.

1- Waste Disposal Agreement Chg.(25-26) 11500.00

2- Waste Disposal Membership Chg. (25-26) 2500.00 One Form 10 Issue against of Waste
GST 18% Year (Used 0il/Waste 0il)

TERMS & CONDITIONS

That Agreement effected from 19 July 2025 and that valid fill 18" July 2026.

e If Used Oil Disposal Qty is 5-10 Barrel (630 Litter / above) so that M/s K.Nandini Refinery Ltd paid charges for
same, which is 4000/Per Barrel Ex GST 18%.

e if Qtyis less then so that material dispose off FOC Basis against of lifted material along with Transportation charges
which is 3500 Ex GST.

« That agreement concem of dispose off Hazardous Used Oil / Waste Qil.

o After treatment of hazardous waste material First Part will issue a recycling manifest form 10 to Second Part within 7
business days.

e After recycling/refining FIRST PART disposes of the residue and sludge to their TSDF named M/S RAMKY ENVIRO,
KANPUR (U.P.) as a lifetime membership agreement

o ThatWaste Maﬁefa‘ collection & disposal as per CPCB & SPCB guideline.
| T
| K Nandini Re inery Limited

Marya Frozen Agro Food Products Pvt

MARYA FROZEN AGRO FOOD PVTLTD

(FIRST PART) (SECOND PART)



Annexure No.9§
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, L ucknow-226010
Phone: 0522-2720828,2720831 Fax:0522-2720764 Email: info@uppch.com Website: www.uppch.com

Category : RED Application Id : 31548944

Ref. No: 27831/UPPCB/Bareilly(UPPCBRO)/HWM/BAREILLY/2025
Dated :30/09/2025

To,
M/s Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd)
Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123
Tehs| :Barellly
District :BAREILLY

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (M anagement and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 27831 and 30/09/2025 .
2. Reference of application (No. and date) 31548944 and 07/05/2025 .

3. Mr MUNICIPAL COMMISSIONER of M/s Nagar Nigam Slaughter House Bareilly
(Slaughter House) (Operated by M/s Marya Frozen Agro Food Products Pvt Ltd) is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- .

Details of Authorisation

SNo. Category of Hazardous | Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
I,Il and 111 of theserules CO-processing, etc.
1 Schedule 1 ( Category-5.1)Used | TSDF/Authorized Recyclers 1.2 KL per Annum
oil

1.  Theauthorization shall be valid for a period of 01/06/2027 from the date of issue of this letter

2. Theauthorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1 The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4, Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

RAM Digtally signed by
GOPAL

Date: 2025.10.10
14:58:47 +05'30'
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5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering al site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in thisregard at
regular interval of time.

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7. It isthe duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. Theimporter or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  Anapplication for the renewal of an authorisation shall be made aslaid down under these
Rules.

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time.

14.  Annua return shall be filed by June 30th for the period ensuring 31st March of the year .
15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1. Unit shall ensure compliance of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
2. Unit shall comply with the provisions of Rule 19 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.
3. Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit Annual Returnsto State
Board in Form IV.

(Authorized Signatory )

Digitally signed by RAM

RA M GO PA I— g;)tF;:AIZ_OZSJ 0.10 14:58:57

+05'30'

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To Bareilly for information and necessary action . A S by RAM
RAM GOPAL ggtF;ZAIZ_OZSJOJO 14:59:06

+05'30'

CEOIEE, |I/C Circle
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Lifestyle for
Environment
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131 | Annexure 6

Marya Frozen Agro Food Products Pvt. Ltd.

Unit Add.: Village Mohanpur, Thirla Nagar Nigam Slaughter House, Bareilly, U.P, - 243123

Slaughter Report

RECEIVING & ANTE-MORTEM POST-MORTEM
Month NOA Rejection Ant:;l;:::em Carcass Rejection Pos;;hsnszr;em
Apr2s | 7754 117 7637 7635 17 7618
May-25 | 7758 115 7643 7643 13 7630
un2s | 7779 158 7621 7621 23 7598
R Jul-25 7446 110 7336 7630 10 7620
Aug25 | 8080 136 7944 7650 14 7636
Sep-25 | 7758 111 7647 7646 15 7631
oct-25 |» 7157 109 7048 7050 13 7037
Nov-25 | 7764 123 7641 7641 16 7625
Dec-25 | 8058 125 7933 7933 15 7918
jan26 | 7771 120 7651 7649 13 7636
Feb-26 | 7162 114 7048 7051 14 7037
=

a } y Singh
rinary Doctor
.V. Se & A. H.
Regd. No. UPVC-6390 -

oA
w’o@m
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Annexure 7

\Y;

LT
AFTIA
w3 iR @ I Prafa e mfiso
AGRICULTURAL AND PROCESSED FOOD PRODUCTS EXPORT DEVELOFMENT AUTHORITY
O g I s, AR IR
IMINISTRY OF COMMERCE, GOVT, OF INDIA)

il Quelog-ag- e WAk @iz datlam umoong
CERTIFICATI OF REQISTRATION INTEORA TED ATATTONL « CTUM « MUEAT PROCUSSITNG 11 ANT

o wenfOre fen omen @ =) afdfa valtag Qeeln-ug-se i ale olte i fe @le dolflaqo ol g Pam R mm s Frefad fae srroms
wRIa W D e gy o mﬁ%nmm Atz aate i) I iR a i waiia Fual R sraemm a0 w5 seras wen g

This is to certily that the integrated abatton = cumi = ieat processing plant deseribed below has been inspected by n Meat Mant Registration Commitice constituted by APEDA
and the existing Iacilities ave considered adequaie (o meed the hygienie and sanitary eonditions required to export. However, the operation of the A battois/plant wall have o be

i accordance with all statutory requirements‘regulations in foree.

1. frufaesmae® &1 M / Name of the : MARYA FROZEN AGRO FOOD PRODUCTS PRIVATE LIMITED
Exporter/Applicant CALIFORNIA CAMPUS, 97 CIVIL LINES OPP. RATANDEEP COMPLEX
CONTACT NO: 917055100960 BAREILLY UTTAR PRADESH - 243001
2. Usflaor €@ / Registration No. . APEDA/11
3. Udlad Uaeioy-wg-Hie Wi @ie @107 3R . MARYA FROZEN AGRO FOOD PRODUCTS PVT LTD
R/ Name & Location of the integrated abattoir - NH-24 VILLAGE MOHANPUR NEART RTO OFFICE SHAHJHANPUR
cum - meat processing plant ROAD BAREILLY UTTAR PRADESH BAREILLY UTTAR PRADESH - 243123
4. viffe= SRR &1 / Processing Capacity per day
(@) Fafei 9 / Chilling Rooms © 206.00 MT
(@.) &I WIOR / Blast Freczer . 68,00 MT
(1) QT WHISR / Platc Freezer . 2400 MT
() WieR / Slaughtering
(31) W9 / Bufflo . 300,00 PER DAY
(311.) ¥ / Sheep . 200,00 PER DAY
5. fafa @q siftesa wie i fle IamE / Mea & BONELESS BUFFALO CHILLED/FROZEN MEAT- 4230 MT PER DAY
Meat Products authorized for exports BUFFALO OFFALS CHILLED/FROZEN - 14.70 MT PER DAY

OO @) " fafd @ ady cenificae
Valid upto (ddimméyvyy)

131202024 To

SHEEP/GOAT MEAT- 240 MT PER DAY
SHEEP/GOAT OFFALS- 040 MT PER DAY

02/06/2026

25 e e BTt G T ) e Prrl TR e o a6 S R S el oL o 4 3 e

v 12016 ) S affene w et wem sl
The operation of the ‘Stand Alone Slaughier House/plant will have to be in accordance with all statuary requirements/regulations in foree, Please refer to addendum dated
02/11/2016 for grant of registration certificate.

BT / Place: New Delhi

witeT Srene ¥ SR A

and alf of Chairman APEDA
Validity wn
Digitally signe DHANSHU
Date: 2024.1 1322:33 IST
Reason: MN =
Location: NEW DELHI

wiftrara gt
(AUTHORIZED SIGNATORY)

e wifdren, v A g, o, Rfen, 3, B sreafa &, aorer wify anf @ ntads ane s Reed .10016
30 Floar, NCUI Dilding, 3, Sud Trwtitutional Aces, Awgast Kranil Marg
FPlonn 30510200, 20514510, 36311200 N/ e Jas 06 INs,

Al wilLiga) New Dalibief 100018
| Eeveaa) - gomen e aparsks g in



ANNEXURE-8 [3-2
8/13/22, 11:09 AM

GROUND WATER DEPARTMENT

{(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/
COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG016346

VALID FROM 10/08/2022 TO 09/08/2027

Registration No.: 202206000582

Name of the Owner SARFARAZ AHMED ANSARI

Address of the Applicant Village-Mohanpur Thiriya, Tehsil-Bareily, =~ Application Form Serial No. BRLY0722RIN0O52
Distt.- Bareily

Date of Submission 13/06/2022 Specimen Signature

Company Name Nagar Nigam Slaughter House Bareily Company Address Village-Mohanpur Thiriya, Tehsil-
(Operated by Bareily, Distt.-

Location Particulars

District Bareily Block BIDHARICHAINPUR
Plot No./Khasra No. 87 88 8994 9522 96 97 98 99 101 102/2 Municipality/Corporation No
Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of the Well 01/04/2017

Type of Well Tube Well/Boring Depth of the Well (In meter) 121,92
Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 3.00
Operational Device Electric Motor Rate of Withdrawal [mar'hr.} 12.00
Date of Energization (In Case of Electric Pump) 02/04/2017

Maximum Allowable Rate of Withdrawal 12.00 Maximum Allowable Running Hours  15.00
(m*/hr.): Per Day:

Maximum Allowable Annual Extraction of  54000.00 Recharge Required 27000.00
Ground Water:

Reason for renewal of N.O.C. PREVIOUS NOC EXPIRING

(04,371 . & wefishtenor & W)

Against Case
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8/13/22, 11:08 AM B"'i

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/
COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG022163

VALID FROM 10/08/2022 TO 09/08/2027

Registration No.: 2022060000576

Name of the Owner SARFARAZ AHMED ANSARI

Address of the Applicant Village-Mohanpur Thiriya, Tehsil-Bareily,  Application Form Serial No. BRLY0722RINOO51
Distt.- Bareily

Date of Submission 13/06/2022 Specimen Signature

Company Name MNagar Nigam Slaughter House Bareily Company Address Village-Mohanpur Thiriya, Tehsil-
(Operated by Bareily, Distt.-

Location Particulars

District Bareily Block BIDHARICHAINPUR

Plot No./Khasra Ne. 87 88 89 94 9522 96 97 98 99 101 102/2  Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of the Well 01/04/2017
Type of Well Tube Well/Boring Depth of the Well (In meter) 121.92
Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 3.00
Operational Device Electric Motor Rate of Withdrawal (m*/hr.) 15.00
Date of Energization (In Case of Electric Pump) 02/04/2017

Maximum Allowable Rate of Withdrawal 15.00 Maximum Allowable Running Hours 10.00
(m*/hr.): Per Day:

Maximum Allowable Annual Extraction of  45000.00 Recharge Required 22500.00
Ground Water:

Reason for renewal of N.O.C. PREVIOUS NOC EXPIRING

gt . & o = Fm

Against Case

1/3
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NMUNICIPAL CORPORATION SLAWGHTER HOUSE-BAREILLY

Project Proponent-M/s Marya Frozen Agro Food Products Pvt. Ltd.
ETP PROCESS FLOW DIAGRAM

RAW EFFLUENT RAW EFFLUENT Annexure 9
FROM PROCESS FROM SLAUGHTER
SECTION SECTION
I i Raw Effluent Quality
BAR SCREEN BAR SCREEN E:,D o
: 3000 MgilL
CHAMBER-| CHAMBER-| COD : 5000 Mgl
: SS : 1000 Mg/L
FAT REMOVAL Fatty Material : 80 Mg/ |.
TANK .
Solid
‘_ 4 G) Separator
EQUALISATION | EQuALISATION |
TANK- TANK-I
| | $
I_—-b

AsE ] CHEMICAL (i) CHEMICAL

| MIXING DOSING
§o——| TANK TANKS
Flocculation Tank

4

Compressed Air PRIMARY
""""" - SETTLING TANK

R

..... -»[  AERATION TANK '

2

/' SECONDARY ' _ |
CLARIFIER4 " | SLUDGE '

_ DRYING BEDS |
i |

---—*} AERATION TANK-N ‘—'
L

© SECONDARY
. CLARIFIER)

1 | Treated Effluent Quality
“ ' PH : 6.5-9.0

| L BOD : <30 Mgil
| cOD : <250 MglL
3 MGF ACF TSS : <b0M IL

- Q Treated Fatty Material : <10 Mg}l.
- Water Holding

Lagoon For To use in Carnal Technology
. s . ng 15 Days =mep System & Green Belt
or Discharge in to the Drain




— CENTRAL LABORATORY
M UTTAR PRADESH POLLUTION CONTROL BOARD
pé‘!ia-'ﬂ"‘& Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010 L NS

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164359/Bar eilly/2026 Date:07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Treated Water Storage Lagoon

5- Type of Sample (Grab/Composite/l ntegrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta SC'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis. 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 pH, APHA 24th Ed. 4500B: 2023 - 7.62 - 02-12
2 Suspended Solids , APHA 24th Ed. mg/l 42.0 - 10-20000 mg/l
2540 D Total Suspended Solids dried at
103-105 °C 2023
3 | Dissolved Solids, APHA 24th Ed. 2540 mg/l 1402.0 - 10- 50000 mg/l
C Tota Dissolved Solids dried at 180
°C 2023
4 BOD, 3 daysat 27 °C IS 3025 (Part mg/l 16.5 - 1.0-1000 mg/l
44): 1993
5 | COD, APHA 24th Ed. 5220 B Open mg/l 92.0 - 5.0 -100000 mg/l
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Arti Gupta gw

“0s530

UPPCB/CL/PR/7.8.1/1b |Issue No.: 01 | ssue Date: 28.12.2017 |Page No.:Page 1 of 3
Amendment No.:01 Amendment Date.:01.10.2024|Approved by: TM I ssued by: OM
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Analysed by-
[Jyoti Tiwari (SA)]

Authorized by

Al’ti Digitally signed

KR téup'éjéséfég) IMRAN A ATAD KEAN
AHMAD AN
Central Laboratory
UPPCB/CL/PR/7.8.1/1b |Issue No.: 01 I ssue Date: 28.12.2017 [Page No.:Page 2 of 3

Amendment No.:01

Amendment Date.:01.10.2024

Approved by: TM

I ssued by: OM
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164359/Bar eilly/2026
1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food

Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

Date:07/04/2026

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3-
4-
5-
6-

District: Bareilly

Description about sampling point: Treated Water Storage Lagoon
Type of Sample (Grab/Composite/l ntegrated): Grab
Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta SC'E' MoEF& CC

Lucknow & Ramjanam Yadav ASDM
7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026
10- Analyisindented by: RO Bareilly
11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis. 07 days

13- ULR Number: -
14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B
15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 Oil_Grease mg/l 3.6 - -

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986

source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA

Analysed by-
[Jyoti Tiwari (SA)]

Authorized by
Digitally signed by
Arti GUPta 5 5ereg0r
Arti Gupte{A:s6)

IMRAN

AHMAD KhtA

Digitally signed by
IMRAN AHMAD KHAN
Date: 2026.04.07

1236352 +05'30°

Central Laboratory
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— CENTRAL LABORATORY
M UTTAR PRADESH POLLUTION CONTROL BOARD
pé‘!ia-'ﬂ"‘& Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010 L NS

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164359/Bar eilly/2026 Date:07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Treated Water Storage Lagoon

5- Type of Sample (Grab/Composite/l ntegrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kama Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta SC'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis. 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 pH, APHA 24th Ed. 4500B: 2023 - 7.62 - 02-12
2 Suspended Solids , APHA 24th Ed. mg/l 42.0 - 10-20000 mg/l
2540 D Total Suspended Solids dried at
103-105 °C 2023
3 | Dissolved Solids, APHA 24th Ed. 2540 mg/l 1402.0 - 10- 50000 mg/l
C Tota Dissolved Solids dried at 180
°C 2023
4 BOD, 3 daysat 27 °C IS 3025 (Part mg/l 16.5 - 1.0-1000 mg/l
44): 1993
5 | COD, APHA 24th Ed. 5220 B Open mg/l 92.0 - 5.0 -100000 mg/l
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Arti Gupta gw

“0s30

UPPCB/CL/PR/7.8.1/1b |Issue No.: 01 | ssue Date: 28.12.2017 |Page No.:Page 1 of 3
Amendment No.:01 Amendment Date.:01.10.2024|Approved by: TM I ssued by: OM




Analysed by-
[Jyoti Tiwari (SA)]

Authorized by

Al’ti Digitally signed
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e CENTRAL LABORATORY

?_ UTTAR PRADESH POLLUTION CONTROL BOARD
%}Fﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164359/Bar eilly/2026 Date: 07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- Digtrict: Bareilly

4- Description about sampling point: Treated Water Storage Lagoon

5 Type of Sample (Grab/Composite/l ntegrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis. 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 Oil_Grease mg/l 3.6 - -

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Analysed by-
[Jyoti Tiwari (SA)]

Authorized by

Digitally signed by

Arti Gu pta gnli G;S;aé o107 Digitally signed by
{ 2 Dare; 026,01 IMRAN IMRAN AHMAD KHAN
Arti Guptes(A$se) AHMAD Date: 2026.04.07
ﬁ'ﬂﬁ J&32 0530

Central Laboratory

Page3 of 3



. CENTRAL LABORATORY
N /A UTTAR PRADESH POLLUTION CONTROL BOARD

@

o Building. No TC-12V Vibhuti K hand, Gomti Nagar, L ucknow-226010
TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164365/Bar eilly/2026 Date:07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Inlet Of ETP

5- Type of Sample (Grab/Composite/l ntegrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kama Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta SC'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis. 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 pH, APHA 24th Ed. 4500B: 2023 - 6.80 - 02-12
2 Suspended Solids , APHA 24th Ed. mg/l 816.0 - 10-20000 mg/l
2540 D Total Suspended Solids dried at
103-105 °C 2023
3 | Dissolved Solids, APHA 24th Ed. 2540 mg/l 4678.0 - 10- 50000 mg/l
C Tota Dissolved Solids dried at 180
°C 2023
4 BOD, 3daysat 27 °C 1S 3025 (Part mg/| 1518.0 - 1.0-1000 mg/l
44): 1993
5 | COD, APHA 24th Ed. 5220 B Open mg/l 4400.0 - 5.0 -100000 mg/l
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Arti Digitally signed

by Arti Gupta
Date: 2026.04.07

Gupta  35iaasosio

UPPCB/CL/PR/7.8.1/1b |Issue No.: 01 | ssue Date: 28.12.2017 |Page No.:Page 1 of 3
Amendment No.:01 Amendment Date.:01.10.2024|Approved by: TM I ssued by: OM
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Analysed by-
[Jyoti Tiwari (SA)]

Authorized by

Digitally signed by Arti

A rti G u pta E::}e‘_azozc 04.07 12:31:23

Digitally signed by

Arti Gupta (ASO) R A s s
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Central Laboratory
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e CENTRAL LABORATORY

?_ UTTAR PRADESH POLLUTION CONTROL BOARD
%}Fﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164365/Bar eilly/2026 Date:07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- Digtrict: Bareilly

4- Description about sampling point: Inlet Of ETP

5 Type of Sample (Grab/Composite/l ntegrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis. 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 Oil_Grease mg/l 24.0 - -

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Analysed by-
[Jyoti Tiwari (SA)]

Authorized by

Arti - pmime
Date:?mé'm'o? Digitally signed b
APHREB oy MRAN G
PnCh?d;@&zemm
rai L aboratery
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— CENTRAL LABORATORY
M UTTAR PRADESH POLLUTION CONTROL BOARD
pé‘!ia-'ﬂ"‘& Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010 L NS

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164377/Bar eilly/2026 Date:07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Final Outlet of ETP

5- Type of Sample (Grab/Composite/l ntegrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kama Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta SC'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis. 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 pH, APHA 24th Ed. 4500B: 2023 - 7.75 6.5-8.5 02-12
2 Suspended Solids , APHA 24th Ed. mg/l 37.0 50 10-20000 mg/l
2540 D Total Suspended Solids dried at
103-105 °C 2023
3 | Dissolved Solids, APHA 24th Ed. 2540 mg/| 1495.0 2100 10- 50000 mg/l
C Tota Dissolved Solids dried at 180
°C 2023
4 | BOD, 3daysat 27 °C IS 3025 (Part mg/l 15.0 30 1.0 -1000 mg/I
44): 1993
5 COD, APHA 24th Ed. 5220 B Open mg/l 86.0 250 5.0 -100000 mg/l
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Arti Gupta EQFI
152
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e CENTRAL LABORATORY

?_ UTTAR PRADESH POLLUTION CONTROL BOARD
%}Fﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164377/Bar eilly/2026 Date:07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- Digtrict: Bareilly

4- Description about sampling point: Final Outlet of ETP

5 Type of Sample (Grab/Composite/l ntegrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis. 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 Oil_Grease mg/l 4.8 10 -

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Analysed by-
[Jyoti Tiwari (SA)]

Authorized by

Digitally signed by

Arti Gupta Sute. 70060407 IMRAN Digitally signed by
Arti Gupta(A80) AHMA IMRAN AHMAD
I? ncn Datiere.04.07

koA ral L absbratary
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Annexure 11 148

s REGIONAL LABORATORY BAREILLY
ﬁﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
}\";!" E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-l1zzat Nagar, Bareilly et Xy

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36402788/Bareilly/2026 Date:28.02.2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Final Outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Distric Level Comittee

7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 24/02/2026

10- Analyis Indented by: RO Bareilly

11- Date of sample receipt in Lab: 24/02/2026

12- Period of Analysis: 27.02.2026

13- ULR Number: TC137380250001168F

14- Sampling Plan/Ref. No.: 36402788

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range
1 | Suspended Solids , APHA 24th Ed. mgl/l 76.0 100.0 10-20000 mg/l

2540 D Total Suspended Solids dried at
103-105 °C 2023

2 | Dissolved Solids, APHA 24th Ed. 2540 mg/l 1640.0 2000.0 10- 50000 mg/l
C Total Dissolved Solids dried at 180
°C 2023
3 BOD, 3 days at 27 °C IS 3025 (Part mg/l 22.0 30.0 1.0 -1000 mg/l
44): 1993
4 COD, APHA 24th Ed. 5220 B Open mg/l 184.0 250.0 5.0 -100000 mg/I

Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986
source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose
Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA
Analysed by-
[Kavita Saxena(JRF)]

Authorized by
Chandrgigétlfllijgn:d
esh o o
Kumar 16:48:46 +05'30"
Regional Officer
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_:_. REGIONAL LABORATORY BAREILLY
—— UTTAR PRADESH POLLUTION CONTROL BOARD
e A
}“!’Q E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-l1zzat Nagar, Bareilly

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36402788/Bareilly/2026 Date :28.02.2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Final Outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Distric Level Comittee

7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 24/02/2026

10- Analyis Indented by: RO Bareilly

11- Date of sample receipt in Lab: 24/02/2026

12- Period of Analysis: 27.02.2026

13- ULR Number: TC137380250001168F

14- Sampling Plan/Ref. No.: 36402788

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range
1 | Total Coliform, APHA 9221 24th Ed. : MPN/100 ml 980.0 1000.0 <1.8 MPN/100 ml
2023 & above
2 | Fecal Coliform, 9221 E Fecal Coliform MPN/100 ml 590.0 - <1.8 MPN/100 ml
Procedure & above
3 Oil_Grease mg/l 4.0 10.0 -

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Analysed by-
[Kavita Saxena(JRF)]

Authorized by
Cha ndr Digitally signéd

by Chandresh
Kumar
esh Lt
2026.03.30

Kumar so0s 0530

Regional Officer

Page 2 of 2



Annexure 12 1 50

------- —- Forwarded message --———-——-

From: Y.k Singh <dryksingh1209@gmail.com>
Date: Mon, Mar 9, 2026, 7:53 PM

Subject: Update: Irrigation Management Plan Report
To: <mr@maryaproducts.com>

DEEPTI GIGRAS

QUALITY MANAGER

Marya Frozen Agro Food Products Pvt.Ltd.

Unit Address:- Mohanpur, NH24, Lucknow Road,Bareilly.(U.P)

Following your request dated 7th January 2026, | am pleased to confirm that the Irrigation Management Plan has been accepted.

We are currently finalizing the report; however, its release is slightly delayed due to a few technical formalities at our end. We are addressing these small
internal requirements now and expect to have the report cleared for you very shortly.

Thank you for your patience while we complete these final steps.

Best regards,

DrY K Singh
Associate Professor Agronomy
COA,SKRAU



151; Annexure 13

UPPCB

—_——— UTTAR PRADESH POLLUTION CONTROL BOARD

%}ﬁ'ﬁ’ﬁ% Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone: 0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 29/12/2021
137016/UPPCB/Bar eilly(UPPCBRO)/CT O/water/
BAREILLY/2021

To,

Shri MUNICIPAL COMMISSIONER

M/s Nagar Nigam Slaughter House Bareilly (Rendering) Operated by Marya Frozen Agro Food
Products Pvt Ltd

Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly ,243123

BAREILLY

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. Nagar Nigam Slaughter House Bareilly
(Rendering) Operated by Marya Frozen Agro Food Products Pvt Ltd

Reference Application No :13466715 Dated :29/12/2021

1 For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Nagar Nigam Slaughter
House Bareilly (Rendering) Operated by Marya Frozen Agro Food Products Pvt Ltd is hereby
authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent isvalid for the period from 01/01/2022 to 31/12/2026 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Digitally si d by NISHI KUMAR CHAUHAN

NISHI KUMAR CHAUHAN 5370 1090 110007 10530
Chietf Environment Officer

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer Bareilly to ensure the compliance of the conditions imposed in the consent
order.

Digitally signed by NISHI KUMAR CHAUHAN
NISHI KUMAR CHAUHAN Date: 2021.12.29 11:00:16 +05'30'

Chief Environment Officer
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexureto Consent issued to M/s.Nagar Nigam Slaughter House Bareilly (Rendering) Operated by
Marya Frozen Agro Food ProductsPvt Ltd vide

Consent Order No. 13466715/ Water Dated : 29/12/2021
CONDITIONS OF CONSENT

1 This consent is valid only for the approved production capacity of Poultry feed — 27 TPD, Tallow-
16 TPD.

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge,K L /day dischar ge point
1 Industrial 6 KLD ETP

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No | Parameter | Standard

4(b). Theindustrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids 100mg/I
2 BOD 30mgq/l
3 COoD 250mg/l
4 Quantity of Discharge 10mg/|
5 Quantity of Discharge 6 KLD (Treated in ETP and
shall be used in irrigation on
land)

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1. Thisconsent isvalid for rendering plant is production of poultry feed — 27 TPD, Tallow- 16 TPD
from Bone/ Offal/ Fat- 80 TPD taking as raw material.

2. Effluent generation 6 KLD , shall be treated in ETP of sister unit i.e., slaughter house as per the
norms stipulated in E(P)Rules 1986 and used for irrigation through Karnal technology.

3. Unit shall identify recipient draing/ rivulets and their u/s & d/slocation in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/slocation
through lab recognized under Environment (Protection) Act,1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.

4. Unit must strictly maintain zero liquid discharge of effluent outside premises into drain/river/water
body .

5. Unit shall operate and maintain the installed on line effluent monitoring system and shall ensure on
line connectivity with server of CPCB and UPPCB.

6. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppch.com.

7. Unit shall operate and maintain properly the installed odor control management systemi.e. bio
filter on rendering plant.

8. Process effluent / any waste water shall not be allowed to mix with storm water. Storm water drain
shall be passed through guard pond.

9. The overall noise levelsin and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

10. Unit shall comply the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016 and shall obtain authorization for disposal of hazardous
waste.

11. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehtav/s Union of India.
12. Unit shall submit ground water quality monitoring report of Industrial premises and irrigation
areadone by MoEF & CC approved laboratory within 3 months and after that in every 3 months.

13. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

I ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .
igitally signed b
NISHI KUMAR CHAUHAN p a0 T o6 10830
Chief Environment Officer



_ 154

UPPCB

Ww“" UTTAR PRADESH POLLUTION CONTROL BOARD
“’»@!m Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone: 0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 16/12/2021
137015/UPPCB/Bar eilly(UPPCBRO)/CTO/air/BAREILLY/2021

To,
Shri MUNICIPAL COMMISSIONER

M/s Nagar Nigam Slaughter House Bareilly (Rendering) Operated by Marya Frozen Agro Food
Products Pvt Ltd

Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly ,243123
BAREILLY

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)

to M/s. Nagar Nigam Slaughter House Bareilly (Rendering) Operated by Marya Frozen Agro Food
Products Pvt Ltd

Reference Application No. 13466458 Dated : 16/12/2021

1 With reference to the application for consent for emission of air pollutants from the plant of M/s
Nagar Nigam Slaughter House Bareilly (Rendering) Operated by Marya Frozen Agro Food Products
Pvt Ltd . under Air Act 1981. It is being authorised for said emissions, as per the standards, in
environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2022 to 31/12/2026 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P_. Po_llution Control Board
NISHI KUMAR CHAUHAN 520525 asso
Chief Environment Officer

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer Bareilly to ensure the compliance of the conditions imposed in the consent
order.

NISHI KUMAR CHAUHAN 3518y sorsd s soumcrnuin
Chief Environment Officer
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3(a)
3(b)

3(c)

U.P. Pollution Control Board

Dated : 16/12/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Poultry feed — 27 TPD, Tallow-
16 TPD.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Sour ce Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Sour ce
1 Boiler 6 TPH | Wood/Dung 1 Particulate | Multicyclone
Rice Husk- Matter dust collector
800 Kg/Day as APCS and
stack height
of 33 meter
from Ground
level.
2 Boiler 2 TPH Wood 02 Particulate | Multicyclone
Dung/Rice Matter dust collector
Husk-300 as APCS and
kg/day stack height
of 20 meter
from Ground
level.
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Par ameter Standard
1 01 Particulate Matter 600 mg/Nm3
2 02 Particulate Matter 600 mg/Nm3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
guantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CCJ/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filetherenewal application at least 2 months prior to the expiry of thisOrder.
Specific Conditions:



156

1. Thisconsent isvalid for rendering plant is production of poultry feed — 27 TPD, Tallow- 16 TPD
from Bone/ Offal/ Fat- 80 TPD taking as raw material.

2. The stack height on 6 TPH and 2 TPH Boiler shall be 35 meter and 30 meter from Ground Level.
3. Unit shall maintain and operate Air pollution control systemi. e. Multicyclone dust collector and
cyclone dust collector installed at the boilers of 6 TPH and 2 TPH (Standby), regularly and ensure
that stack emissions are within the prescribed norms.

4. Unit shall install online emission monitoring system within 01 months and ensure the connectivity
with the servers of CPCB and UPPCB .

5. Unit shall ensure that ambient Air and Noise quality of nearby areasis not adversely affected due
to operation and emissions of the unit.

6. Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
Amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehtav/s Union of India.
7. The overall noise levelsin and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the
Environment(Protection) Act 1986.

8. Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.

9. Unit shall submit the ambient air and noise quality report and stack report of the air pollution
sources from laboratory authorized from MOEF & CC on quarterly basis.

10. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppch.com.

11. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water. Direct exposure of workersto fly ash & dust shall be avoided.

12. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

I ssued with the permission of competent authority .
For and on behalf of U.P. Pollution Control Board .

NISHI KUMAR CHAUHAN Saulysnedoy i omaciouin
Chief Environment Officer
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MaryaFrozen Agro Food Products Pvt. Ltd.

Village Mohanpur, NH24 Shahjahanpur Road, Near RTO Office Bareilly 243123, U.P

Environmental Data Monitoring Report

Report Details User Details

Device Id: ENE00742 Email: itmanager@maryaproducts.com
Alias: Marya Products Stack
Generated On: 3/16/2026, 3:46:56 PM

Duration: From: 2026-02-01 To: 2026-03-16

Section 1
TIMESTAMP SUSPENDED PARTICULATE MAT (MG/NM3)
2026-02-01 237.606718
2026-02-02 234.98381
2026-02-03 234.246111
2026-02-04 236.867818
2026-02-05 238.3825
2026-02-06 235.34
2026-02-07 236.939008
2026-02-08 235.945769
2026-02-09 234.612424
2026-02-10 238.396565
2026-02-11 236.275391
2026-02-12 238.115191
2026-02-13 237.672443
2026-02-14 236.428846
2026-02-15 236.566357
2026-02-16 236.728257
2026-02-17 235.894836
2026-02-18 236.528548
2026-02-19 237.454806
2026-02-20 238.138974
2026-02-21 238.331797
2026-02-22 237.271393
2026-02-23 236.712443
2026-02-24 235.920678
2026-02-25 235.802481
2026-02-26 234.535703

Generated with CloudEnviro | Powered by: MaryaFrozen Agro Food Products Pvt. Ltd.



TIMESTAMP
2026-02-27
2026-02-28
2026-03-01
2026-03-02
2026-03-03
2026-03-04
2026-03-05
2026-03-06
2026-03-07
2026-03-08
2026-03-09
2026-03-10
2026-03-11
2026-03-12
2026-03-13
2026-03-14
2026-03-15
2026-03-16

SUSPENDED PARTICULATE MAT (MG/NM3)

235.914809
235.993984
235.083281
236.52224
237.525691
236.225104
235.703889
241.865616
233.918837
237.57
237.155
237.94
232.257869
235.092656
235.38486
237.516094
235.828699
232.887361

Generated with CloudEnviro | Powered by: MaryaFrozen Agro Food Products Pvt. Ltd.
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- REGIONAL LABORATORY BAREILLY

m UTTAR PRADESH POLLUTION CONTROL BOARD
%E}EM E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-1zzat Nagar, Bareilly

Stack Emission Test Report

Ref No.36563501/Bar €illy/2026 Date: 09/04/2026

1- Name & Address of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123
2- Sample Collected By: Sunil Kumar SA,Gaurabg Kumar Gautam JEA

3- Date of Monitoring: 12/03/2026

4- Source of Sampling: Stack

5- Stack attached to: Boiler

6- Stack Height: 33.0m

7- Total No. of Boiler: 01

8- Capacity of Boiler: 06 TPH (2 TPH Stand By)

9- Fuel used: Wood

10- Quantity of Fuel used: 10 TPH

11- Flue Gas Velocity: 5.33 m/sec m/s

12- Air Pollution Control Device: cyclone Dust collector

13- Other remarks (if any): N.A

14- Further details of samplelocation and Test methods followed are appened over leaf:

Sr Parameter Unit Result Standards

SPM ma/Nm3 125.0 150.0

Note: The resultsin the Test Report relate only to the items tested. The Report shall not be reproduced-except in Full, without the
written permission of laboratory.

[Kaﬁ?gggggngyjm Chan ;aah,

o dresh o™
A=t Sy KUMa 22
sunil Kumar (SA) r 133142

Regional Officer

1 of Page 2



STACK MONITORING

Parameters Test Method Range of Detection
PM IS Method No. 11255 (Part-1) 01-5000 mg/Nm3
1985

End of report

2 of Page 2
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- REGIONAL LABORATORY BAREILLY

:;‘,.ﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
“91;1_’,%;‘ E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-1zzat Nagar, Bareilly

TEST REPORT: WASTE WATER

RefNo: 34087623/Bareilly/2025 Date: 17.10.2025
Name of Industry: Nagar Nigam Slaughter house (Operated by Marya frozen food Pyt Ltd.)

Address of Industry: MOHANPUR THIRIYA BAREILLY
3 Distriet: BAREILLY
4 Description about sampling point: Final outlet of ETP

5. Sampling method: (Grab/Composite/Integrated): Grab

¢-  Sample Collected By: Sunil Kumar SA, 8.B Dwivedi MA

7. Colour and Odour: Colourless and Odorless

§-  Quantity and Packing: 2 Litre Plastic Jerican & Glass Bottle
9.  Date of Sample Collection: 08.10.2025

10-  Analyis Indented by: RO Bareilly

11-  Date of sample receipt in Lab: 08.10.2025

12-  Date of start of analysis in Lab: 08.10.2025

13-  Period of Analysis : 13.10.2025

14- ULR Number: TC13738025000660F

15-  Sample Plan/Ref. No: 34087623
16-  Sampling method : APHA 24" Edition 2023-1060 A,B,C, Page No.-42-52, Collcction & preservation of samples.

S.N. | Parameter/Method Name Unit ‘ Results Standard Detection
E Range
1| pH, APHA 24th Ed. 4500B: 2023 < | 7.8 ' 6.5-8.25 02-12
> | Suspended Solids, APHA 24th Ed. mg/! 34.0 50 10-20000 mg/!
2540D.Total Suspended Solids dried at
_ 103- 105 °C 2023 -
3 | Dissolved Solids, APHA 24th Ed. mg/l 1875.0 . 2000 10-50000 mg/!
| 2540 CTotal Dissolved Solids dried at
180 °C 2023
4 | BOD,3day27°C1S3025 (Part mg/l 26.0 30 1.0-50000 mg/
' 44): 1993 Bio 2023 _
5 | Cop, APHA 24th Ed. 5220 B Open mg/l 168.0 250 5.0 — 100000 mg/!
.Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment
(Protection) Ru[cs, 1986 source: www.cpceb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose
Note: | The resulls in the Test Repont relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test
| report pertains to the sample as received in Lab.
Remark: NA
Analysed by-

!E
1 Kavita Saxena (JRI)) Digitally
| Chand e,
K
— resh &
; o =40
KUMAR 55 Kumar G
[Sunil Kumar SA| +05'30°
Regional Officer
ﬁ ‘___};ﬂ’CzWIZW?‘W’;'Is‘.D'ww.z" Issue no: 04 | Issue Date : 17.10.2025 [ PageNo:lol 1 .
! LAmendmentNo.02 | Amendment date:15.02.2025 | Approved by T.M [ Issued by QM

__________________ END OF REPORT




REGIONAL LABORATORY BAREILLY
UTTAR PRADESH POLLUTION CONTROL BOARD
E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-Izzat Nagar, Bareilly

TEST REPORT: WASTE WATER

Ref No: 34087623/Bareilly/2025
Name of Industry: Nagar Nigam Slaughter house (Operated by Marya [rozen food Pvt Ltd.)

Date: 17.10.2025

17-
1s- Address of Industry: MOHANPUR THIRIYA BAREILLY
19-  District: BAREILLY
50- Description about sampling point: Final outlet of ETP
: 21-  Sampling method: (Grab/Composite/Integrated): Grab
| 22.  Sample Collected By: Sunil Kumar SA, S.B Dwivedi MA
-‘r 23-  Colour and Odour: Colourless and Odorless
_' 24- Quaﬁﬁty and Packing: 2 Litre Plastic Jerican & Glass Bottle
| 25.  Date of Sample Collection: 08.10.2025
26-  Analyis Indented by: RO Bareilly
27-  Date of sample receipt in Lab: 08.10.2025
28-  Date of start of analysis in Lab: 08.10.2025
29-  Period of Analysis : 13.10.2025
30- ULR Number: TC13738025000660F
31- Sample Plan/Ref. No: 34087623
32-  Sampling method : APHA 24" Edition 2023-1060 A,B,C, Page No.-42-52, Collection & preservation of samples.
S.N. Parameter/Method Name ‘ Unit | Results Standard | Detection
. Range
!—1 | Oil and Grease - 4.0 | 10 -

Reference- (1) General Standards for discharge of environmental pollutants ar

{Protection) Rules,1986 source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note: 1 The resukts in the Test Repor relate only to the items tested: 2. The report shall not be reproduced-exeept in full, without the written permission of laboratory. 3. Thet

report pertains to the sample as received in Lab.

¢ as part-A Effluent (Schedule-VI). The Environment

ast

Remark: NA
Analysed by- Digitally
Kavita Saxena (JRF)] C h an gg:ﬁ;b:h
dresh "
Date:
Authorizqd Py Kuma fgﬁ?ﬁ”
s o r +05'30'
[Sunil Kumar SA]
Regional Officer
TUPPCB/BLY/PR/7.8.1/WW-2 | Issue no: 04 [ Tssue Date: 17.10.2025 PageNo:lof2 |
Amendment No.02 | Amendment date: 15.02.2025 |"Approved by T.M — [TssuedbyQM |
-------------------- END OF REPORT=r--s-srensesene .
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" Marya Frozen Agro Food Products Private Limited

CIN : U15122UP2016PTC076713
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ANNEXURE-16

Photographs taken during inspection of M/s Nagar Nigam Slaughter House

(operated by M/s Marva Frozen Agro Food Products Pvt. Ltd.), Bareilly

Bareilly, Uttar Pradesh, India

Bf754w35, Bareily, Uttar Prades

avat Khan R, Uttar Pradesh,

# Google 1+

Wi &

Photograph of outside drain, mentioned
as pool of blood by petitioner at page no.
49

Photograph of local drain meeting to
Nakatiya river which is annexed by
petitioner at page no. 43

Photograph  of Joint Committee

members at site

Photograph of STP installed in unit
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Uttar Pradesh, India &=
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Photograph  of
developed by unit

Karnal technology | Photograph of Karnal technology
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Photograph of outs

no. 40

ide ¢

developed by unit

e i

overed drain at Photograph of outside unit location

location mentioned by petitioner at page | mentioned by petitioner at page no. 42
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